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DELHT ADMINISTRATION: DELHI

- 4k 00 BE PUBLIZHED IN PART IV OF DELHI GAZETTE LXIRAORDINARY )

[qo,F.B(E)/77-F&S(B&C)- Whereas the “dministrator of the

(FCOD AND. RUFPLIES DEPART.ENT)

ORDER

— - e mm

peted the 22,9,77

Union Territory of Delhi is of orinion that for the main-

tenance of supplies and forequitable distributicn and
- avallability of certain essenticl cowmmedities at fair
‘prices it is necessary and expedient so to dou

Now, therefore, in exercise of .powsrs conferred by -

5ec¢iou'3 of the fssential Commedities Act, 1955(10 of

1655)

read with the Government of India, Ministry of

agriculture(Deptt. of Fcz?‘ Notification GSR 316(E)
/.G
f A,

dated

the 20th Jupe, 197

SR 158(E) dated the 13th March
1973 and also with the Government of India, Ministry of

(o))
Tndustry & Civil Supplies S.0, No, 681(E) and S.0. N¢.682(E)

dgated the. 30th November, 1974 and with the prior cencurrence of
“the Central Govt, the Administrator is pl ,
following Order, namely: -

eased to make the -

Short title, extent and commencements (1) This:Order

4’ - T A T — 1 A— - — .
"may be called the Delhi (Display c¢f Prices and Stotks
of Scheduled Essential Commodities) Order, 1977,
(2) It shall extend to the whole of the Union Territory
o of Delhi,- - '
(3) It shall come into force at once,
2. Definitions: In this Urder, unless the context otherwise,
X regulres: . _ _
(&) " article" means an essential commodity
o included in the Schedule:,
- {b) HCommissioner? Jieans the Commissioner, Food
e and Zupplies, Yolhi, and includes the U -
Deputy Commissioner, Food & Supplies, ~elhi;
. the Assistant Commissioner, Food & Supplies,
Delhi ond any other-officer authorised by
the Commissioner to exercise all or any of
the powers or nerform any of the functions
~of the Commissicner under this Order;
(c) "dealer" in relation to an article means a

~

‘person who or a firm which, aarries on,
directly or otherwise, the business of-
selling, supplying or distributing any

R o\
:“‘ ’ o xxﬁ//% fofw{cf” @ﬁfﬁ]?f Q“Z//f

article whether for cash or for deferred
payment or for commission, remuneration
or * . other valuable considerstion in a

... Shop and does not include a manufacturer cr
producer thereoi; .

- //CER MBZ(E) datﬁd'the,25{h'00tuber. 19?? éhﬁ‘
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(LY "Label® acans ony written, .orkoed, st oed
;“Jnio" cir grarhic natter aflixed to, or toagged
to an aticles - '
(e) "ricc? peans the price gayabls by a cunloer: -
(i) inclusive cof local taxes in-case «f articles.
for wihich local sales {ax 1is charicable at
the {first point of sale; and '
(ii) excluzive of local salest tox in all other cases,
(i) HGchedule® eans the Schesulan ~oended to this
. QOrdcr; :
() "Shopy with 211 its grawstic i rigtions &l
CUnNate oxXDIrEssion, LCans L.m:f;1=nas pronizscs
where articlas are kepyh for sale but dees nuot
) include. o J-dnw“ or a warchouse uscd’suparatuLy
L for-bulk sterane :
3. Dis p]nv of Lrljcs_qﬁ ALtLQW es:~Unless the price is |
sred o e article itself or its container

',1"“:"’ (. .r

packat 3 RS oF ,-"? or raqguired to be .displayed in o
‘particuelar o ond sanner under any other law. £ar “the
time Leing.in force, cvery dcaler *hall c¢isplay the
price eftevery article included in Schedule~I in his
chow in any one of the ‘following manners:- -

(a) by affixing or tzfzing a label to’ ccch srticles

(1) by writing Uhe priecs in ink on each article;

(c ) by puitting a ‘ploca rd at the place where one or
Lora of the an articles are kept; .

(d ) in such other mauner as hay be specificd by the

CUI”LSSLCWU“ frjn tioe to time;

Provided thzt wnless otherw1$~ directed by the——
Commissioner it shall be deemed sufficicoht: for purposes of
this clause if one cord or placard, as the case may be, is
dicnlayad in Tront of cach stoclk of an article and if an
articlc is ‘stored in the shown, the dis»lay of price on
onn all such articles in store neoed not be made if price on
oNne or wore of.thc sone orticle is disnlayed in the shop.

——— Prgvidedforthor—trot—in case of fresh stock
received by ‘a dzaler, the nrice in terms of this clause shall

bo displayed by him within 48 hours from the time of receipt
of thc articlic in nis show or befere any article from such
iresh-stock is offarcd for sale, whlchevcr is carlicr,

Contd. ., .3_/-
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Display of stocks of’ Artlclec 1=  Unless, where the stogks of

S
Any artlcle s reculred to be displaved in a particular
ferm and manner under any other law for the time being inforce,

every dealer shall, before commencement of business on any day,
dismlay conspicously on a stock board as near to the entrance

oF his business premisces as vosslble in legible and bold letters,
the stock position ©fFf each article included in schedule ~T1T by
writing therein the words "available" against each article in
stock and the words "not avallable" against .cach of those not

in stock..

S. Addition/ommission of articles from schedule.- The
Commissioner may with the.prior approval of the administratox

by order notified in the Official Gazette add to or omit from

.any Schedule-any article and thereupon the schedule shal1 be

deomﬂd to be amended accordingly.

6. Prohibition of refusal to sell and charging of higher
price etc. .-

No dealer shall :-—

.(a) refuse to sell any article to any customer: :
‘(b)) charqge price exceeding the price displayed or marked;
(c) require any customer-of any article to purchase at
the same time any other article whether included in
tthe schedule or not as condition of sale of that
. article; or
(4} refuse to issue cash memo for the sale of .an artlcle
1f -s0 demanded by the customer,

_ pProvided that the provision contalred in para (a) shall R
not apply to such articles whick the dealers are required to
sell/hold for sale. in accordanceé with the dipections issued .
under clause 7 of this order or a scheme of distributlon :
approved in wrltlng by. the CDmmivsioner. -

7. Power to Issue DirecLlons.- Every dealer shall comply with
-any direction That may be given to him, from time to time
by the commissioner with ragard to sale, storag r—sake, -
displaying of price of stocks or issue - of cash memo in
respect of any article and in regard to the form and
manner for the maintenance of accounts and submigsion of

returns.
8. Power to Lall for information.- Every dealer shall, when

50 rEEET?§E=E§=§§E€¥§I:EEZEE§ciaJ directions by the
commissi oner furnish truthfully and -to the best of hig -
knowledge, such particulars or information relating to any
article or stocks or source of purchase of any article as
may be rTequired of him.

N @nt---4-/"




(a)require the owner,

- L -
search, seizure etc,(1) The
Comniissioner or a magistrate of any police officer
not below ithe rank of Inspect r any of ficer of the
Food & Supplies Department; not below the rank

ol Sub-Inspector or any other officer not below

fhe rank or Inspector authorised by -the Commissioner
in writing in this benalf, may with such assistance
as he thinks fit:~- ) -

Powery of eniry,

occupier or any other person
in charge of any plece, premises, vehiécle or
vessal where any article is stored or reported

to be stored to make any statement or furnich
any information or produce any rook of account or

other documents showing transaction relating

Yo that article end every person reguired
shell comply with such requisition,

(b)inspect any stocks of any article, books of
accounts or other documents pertaining 1o any
article and for that purpose enter any premises :
used or believed to be used for sale or storage '
of any article; : -

(¢) enter, inspect or break open anrd search or %o
inspdct and search, seal and unseal, any place,
_premises, vehdcles or Vessels in wchih he has
reason to believe ihat any contravention of .
the provisions of this orcer has Leen, is being : v
or is about to be committed;

|
¢
: _ - |
(d) seize any documents or books of account or take |
or cause tc be taken extracts Ifcrm or copies of [
any documents showing transactions relating tc R
’ . . . ; H
i
|
i
}
!

any. article; SO

(e) search, seize and remove stocks of all or any
of the -articles in respcct of which any '
contravention of this order appears to be
involved together with packapges, coverings,
receptacles, veliicles or vessels in vhdéch such-

A1

articles are found stored or carrged in contraven-
tion of the provision 'of the Order and. thereafter
take or authorise the taking of all measures
necessary for securing the producticn of stocks of
such articles and the packages coverings,

rae. eptacles, vehicles or vessels so seized in a
court of law and for their safe custedy pending
such production; o : :

Contd, . .5/~
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(£) SGLZC any article, books of zccounts arvid
documents which in his opinion would be
useful for, or relcvant to any preceedings
under this Order. : )

(2) The provisions oi Section 100 of the Code of Criminal
Procedure 1973(2 of 19749 rnlatlng to seach and
seizures shall so far as may be, apply to S'orCh and
seizrres under this clause, : -

10, | DRI TN ' .
-, Thng < Trineioner may. with the prior apnroval of the
A lndsTroator by ordér in writing exenpt any dealer
g .Lsrs o5 dealers, . sfrom ths oweration of all -~
. o any il Tha provisions of thie Order, and nay at

anv Lime L the 1ike manner reveike or rescind
sunsh evemplion, : o

B/ Order

sa/-
- (B. PRASAD):
_ , DY. SLCRHTARY(FOOD & SUP°LILS)
: ' : DELHI ADMN:DELHI
No.F.3(2)/77-1&3(p&c) /21343 " Dated: 22.9.77

s

Corv - rwarded to the:-

1. Secretavy Lo Govi., of India,Ministry of Industry,New Delhi, i
2, SbCT'u"”j to Govt, of India Mlnlstry of Civil Supplies :

& Coopervaticn, Wew Delhi, .
‘3, -Sccxwfp*y to Govt, .of India Mlnlstry of Home Affairs,N,Delni ;
4, Sccretary to h,G./E u,(H)/ECs/P S. to.C.S,, Delhi, :
5.. P.i. to CFS/0Cz/ACs/FSOs/All Clrcles/All Branches of Head

OU. VUArs, ,
.6, Dt v Relation Departnent(2-Copes)-for publication in ?

Delhl Gazette Extraordinary, 100 copes of the Gazette may -

kiidly n2 supplied for official uses
7. Undey Scorgiarvilansuage)Delhi Admiristration,Delhi(2 Copy)
3. Under Secrctary ~bcthe1n1 Adrm.,DcE*i{Z LOPlEb) ;
-9, Dirccter, Information and Publicity, Welhi Admn.,Delhl. !
10, 1.G.pPoiice, Delhi (7 copies)/D.C.Delhi{25 copies),
11. The Presicent belhi Grain Merchants Assn.,156/h1 Naya
Baﬁ1r Celhi,

nu O B AR LT LR e Y,
P AR o a1 ) - oy

P e et - “nodgnalrs and . Ollsecdd Dealers_ . . _ |
A sn., 53372, WKava Boaze, Delni, .

13, Dﬂlhl Provision Merchants Association, Exchange Building
15~Aliour Road,Delhi. .

14, Hony.3ecretswy, Sadar Bazar Merchants As,ocaatlon
11-Maraina Mo wicet, Sadar Bazar, Delhi-6,

15« Direct cu of r1"o.secuta.or1, Delhi Administration,Delhi,

10, TPvA, Lo Financial Commissioner, Delhi Admn.,Delhl.

17. National Cooporation Consuners Federation Limited,Deep-

ali. (5th rtobr) 92.tlehru Flace, New Delli.. -

18, Vypex RBEaril, 30- foronatloh Bldg. Chandni Lh7wk, Delhi.
. | ' sa/- o
. . . ‘ . (_. .\FRAS}'\D)
. _ S .DY. QLC{ETARY FOOD & SUPPLI‘S
T WLHI ADMNsDELHI. -
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SLHEDULF I

——— .  —

(See Clause 3)
V¥heat, atta, méida and>au31
Rice- S
Gram ond gram flour
Pulses
Salt & Spices

Sugar, Khandsari and Gur

Edible Oils and H.V,0ils ) -
Mllk including Tlnnea Milk,Baby foods and Milk powders

Bread and Biscuits
Matches -

‘Candles

Dry cells and batteries for torches & ransistor radios
General Lightins service Lamps and Flourecent Tubes
Toilet and washing socaps _ .

auux of all varieties including éycrciac vooks

Tyras and Tubes of all xehlcles includine animal and
nand driven,

All textiles whether of cotton vocllen 51lken,gynthetlc
fibres.or mixtures thereof.

uweets & Mamkeens
Ice
Kerosene 0il

‘Petrol

H.,S,Diesel -Qil

.Sorla Ash

Cement(Levy and ‘Non Levy)

\-
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SCHEDULED 1T
(SEE ULEUSE )
P WYhoat, atta, maida and Suji
2 flice '

3. Gram and gram flour
4, Pulses

» - Sugar and Khandsari

6. Edible 0ils and H,V.0i1%.

7« Tlnnpd Milk, Bdby Poods and Milk powders

8. Bfead

9. Dry cells and batteries for torches angd transistor rediios
10, Tyres amg tubes of- trucks, buses and tractors
11, Pqper of all varieties including Exercise Booky
12, Ice o

13, ﬁeroseﬁe 0i1

16, . Patral

2. 14,5, Diesel 0ii

16. Soda Aszh ,

17. Cement(Levy and Noge Levy)




